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. Alanamad Dated this 27¢h day of
: - ‘original Application

Shri Anjani Kumar Verma,

Son of Shri Vaidehi Sharan Sahai, i
f Residisnt >f ilouse No.1/3A, Kenﬂfiya Vidyalaya .
Campus, Xanchan Pur, Post-<Kandawar, S ‘
District=Varanasi. - H 2
(Sri Saumitra Singh, Advocate)
" o e s @ o AppEcRRE
Versus ) | }
1 1.,  Union of Indla, through il E

Secretary Ministry of Human Resources

& Developnent, Department of Education,

Governmenc of India, New Pelhi.

b 2. Commissioner, Xendriya Vidvalaya Sangathan,
18, Institutisnal Area, Sahid Jeet 3ingh Marg,
New Telhi.

Assistant Commissioner, Kendriya Vidyalawva Sangathan,

NS
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Patna Region, Rukun Pura, Patna,

4, LFTinciwal, Xendriva Vidvalava, Niesel Locomotive
Works, Kanchanpur, Nistrict-Varanasi.

Se Princiﬁal, Kendriva Vidvalava,

Koyla Nagar, Bihar.,
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. ""andhyan, Advocate)




By this application unﬂa:e ﬁ;ﬁﬁhi‘iﬁ :}_
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“&dministrative 'ribunals Act, 19&5,—gﬁgr_u?ﬁrﬁstﬁﬁﬁ;

"f‘ 5.
questioned the lesality of the order dﬂ&b@!éﬁ#ﬁ"LE:‘P
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by which he has been transferred from Xendriya

b

Vidvalaya, Varanasi to Xendriaya Vidyalaya Koyla
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Nagar, Dhanbad. 5ri Satish Mandhyan, counsel for

the respondents has submitted that as the unit at

{oyla Nagar Thanbad has blready been wound un, the

4 2 cannot his igiven é@ffect and it shall be recalled.

i " Thus, this 0OA has been rendered infructusus. bn:ﬁhis
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statement of Sri Satish “andhyan, counsel far the

respondents, the application is dilsmissed as having
become infructuous. Thé applicant shall continue at
DLW, Varanasi till the fresh order is passed. There

shall be no norder as to costs.r
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